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NAGPUR AERODROME

*228 SHR1I T. S. PATTABIRAMAN:
Will the Minister for COMMUNICATIONS
be pleased to state:

(@) whether Nagpur is an import-
ant centre for nighi air service;

(h) whether the lighting arrange-
ments provided there for the landing
and take-off of planes are inadequate
and not upto modern technical stan-
dards;

(¢) whether the Aerodrome
elementary conveniences
sengers such as lecunge
oGy, and

lacks
to the pas-
and waiting

(d) whether Government have any
immediate plan t¢ improve the said
Aerodrome?

Tueg DEPUTY MINISTER ror LOM-
MUNICATIONS (SERI RAJ BAHADUR).

(a) Yes, Sir.

(b) The existing lighting facilities
are not inadequate. but plans are in
hand for provision of improved facili-
ties.

(¢) No Necessary passenger facili-
ties such as lounge and waiting room
already exist at the aerodrome,

(d) Yes, Sir.

SHR1 T. S PATTABIRAMAN: My
question was whether the lighting ar-
rangements provided there are accord-
ing to the modern technical standards.

Ssr1 RAJ BAHADUR: They are not
but they are sufficient for purposes of
night landing.

SHRI T. S. PATTABIRAMAN: Is
the Government aware that there is
only a covered verandah there serving
as a waiting room?

SHR1 RAJ BAHADUR: I hope that
the hon. Member knows that we have
already got a very.fine terminal build-
ing completed there. It is to be open
ed very shortly.
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Pror. G. RANGA: Can the hon. Mi-
nister assure us that the sanitary con-
veniences there and also the verandah
waiting roomr are big enough even ior
my hon. friend?

to Questions

Surr RAJ BAHADUR: The hon.
Member may be quite proud of his
corporaie proportions, but with all

respect to him, I can tell him that the
waiting room there is quite as suffi-
cient for him as for me.

Sgrr H. C. MATHUR: Is the
night air service popular in spite of
these facilities?

Surr RAJ BAHADUR: It is very
popufar. You could hardly get a seat
unless you book two or three days in
advance.

Surr RAJAGOPAL NAIDU: I
would like to know if the hon. Member
knows the Nagpur Aerodrome?

SHr1 RAJ BAHADUR: I can tell
my hon. friend that Nagpur happens
t0 be my father-in-law’s place,

CONSTRUCTION OF AIRSTRIPS

*229. SHR1 R. THANHLIRA: Wwill
the Minister for COMMUNICATIONS be
bleased to state whether Government
Propose to construct an airstrip at or
near Lungleh (Assam) and also unear
Aijal? If so, when is the construction
of these airstrips likely to start?

Tuae DEPUTY MINISTER ror COM-~
MUNICATIONS (SHRI RAJ BAHADUR):
The whole question of constructing air-
strip  in the Assam area is under
exXamination. It is not possible to say
how soon construction will start.

SHrr R THANHLIRA: Is it a fact
that the construction of these airstrips
was suggested to the Prime Minister
when he last visited Assam?

Suri RAJ BAHADUR: Yes, Sir, and
We are taking steps in accordance with
that. The Chief Engineer of the Avia-
tion Wing of the Central P.W.D, had
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gone there and made surveys. We have | of the Country or is it only implement-

tried to find out the wmost suitable
place in which this airstrips can be
lpcated.

ExXEMPTION UNDER THE EMPLOYEES
STATE INSURANCE ACT

*230. SuR1 T, D, PUSTAKE: wWill
the Minister for L.ABOUR be pleased
to state:

(a) how many applications have

been received from each State during
the current year for exemption under

section 73F of the Employees’ State
Insurance Act, 1948;
(b) whether any of these applica-

tions have been granted; and

(c) if so, on what grounds and if

not, why not?

The DEPUTY MINISTER rOR
LABOUR (SuRI ABIp ALY): (a) A state-
ment giving the required information
is laid on the Table of the House., [See
Appendix IV, Annexure No. 74.]

(b) 7 applications were considered
and rejected; rest of them are under
consideration.

(c) Most of these applications asked
for exemptions on financial grounds.
As the Act does not permit grant of
exemption on such grounds, the appli-
cations had to be rejected.

Surr T. D, PUSTAKE: May I know,
Sir, what are the circumstances con-
templated in the Act for granting
exemption?

SHR1 ABID ALI: If the factory is
situated in a sparse area, where it may
be difficult for the Corporation or the
State Government to provide for the
administration of benefits, if any
factory is seasonal in nature, although
it does not come under the definition
of the term “seasonal factory” as given
in the Act and if the employees are
engaged for less than seven months in
a year in a perennial factory.

Surr T. D. PUSTAKZ: May I know
if this Act is implemer.ted in all parts

ed in some parts of the country?

SHRI ABID ALI: At present it is in
force in Delhi and Kanpur. For the
rest of the places we are having a pro-
gramme as soon as possible,

MR. CHAIRMAN: Question No. 233,
Mr. Rath.

Surr B. RATH: The material on
which I had based the question has
been lost after the Government raid
on our office, and no useful purpose
will be served by my putting the
question.

Mgr. CHAIRMAN: You were not
here when I called you.

%231 & *232, [The questioner (Shri
S. N. Mazumder) wus absent.}

*933. [The question was not put.]
TRADE AGREEMENT WITH BURMA FOR
SUPPLY OF RICE

*934. SHRI 5. MAHANTY: Will the
Minister for Foop AND AGRICULTURE be
pleased to state:

(a) whether India has entered into
any trade agreement with Burma for
the import of rice from that country in
the year 1853-54; and

(b) if so, what are the terms of ihe
said agreement?

Tue DEPUTY MINISTER FoOR
FOOD anp AGRICULTURE (SHRI M.
V. KRisHNAPFA); (a) and (b). Atten-
tion of the hon. Member is invited to
the replies given on the 24th February,
1953, to the Supplementaries to Star-
red Question No. 81 by Shri M.
Valiulla.

SHRI S. MAHANTY: From the paper
referred to, I find that the Government
of India has entered into an agree-
ment with the Government of Burma.
Any agreement presupposes a bilateral
arrangement. So, I want to know the
nature of that arrangement,.



